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LOK SABHA DEBATES

LOK SABHA

Thursdsy, March 10, 2005Phatuna 15, 1906 (Sake)

The Lok Sabha met at Eleven of the Clock.

[MR. Sreaxer i the Chair]

[English]

SHRI BASU DEB ACHARIA (Bankura): Sir, yesterday
the Supreme Court has interfered in the functioning of a
particular State Legislatpre. ...(Interryptions)

MR. SPEAKER: Let us take it up after the Question
Hour.

...(Intermyptions)

MR. SPEAKER: | have called a meeting of the
leaders today. | will decide about it afterwards.

...(Intemyptions)
MR. SPEAKER: | have not allowed him.
...(Intermyptions)

MR. SPEAKER: Due to the important nature of the
matter, | have called a meeting of the leaders of the
parties today. .

...(Intermyptions)
MR. SPEAKER: Let me conduct the proceedings.
...(Interruptions)

MR. SPEAKER: You have raised an issue. | have
informed you that | have called a meeting of the leaders
of the party on this issue.

...(Interryptions)

MR. SPEAKER: Mr. Adhir Chowdhury, what is this?
Please sit down.

...(Interryptions)

MR. SPEAKER: Hon. Members, at the appropriate
time you will be allowed to make your observations, not
now.

...(Interruptions)

MR. SPEAKER: Mr. Topdar, you can speak later,
not now.

...(Interruptions)

MR. SPEAKER: Nothing is being recorded. Nothing
will be recorded.

...(Interryptions)”

MR. SPEAKER: Hon. Members, please cooperate.
...(Intermuptions)

MR. SPEAKER: This is very unfortunate.

...(Intermuptions)

MR. SPEAKER: Mr. Adhir Chowdhury, you are
crossing the limits. | am not minimising the importance of
the issue. It is because of the importance of the issue
that | have called a meeting of the leaders of the parties.
Let us sit and discuss. Then, | shall make my observation.

...(Interuptions)

MR. SPEAKER: Hon. Members, please sit down when
| am on my legs.

...(Interryptions)
MR. SPEAKER: Mr. Topdar, | will not hear you.
...(Intemyptions)

MR. SPEAKER: Hon. Members, | have myself said
that the matter is important. But sitting here | have
informed you that | have called a meeting of the leaders
of the parties. On this matter, let us hear their views.
Then, | shall make my comments on this issue.

...(Interruptions)

MR. SPEAKER: Hon. Members, please sit down. |
have not allowed anything now.

...(Interruptions)

MR. SPEAKER: Hon. Members, nothing is being
recorded.

...(Intermyptions)*

*Not recorded.
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MR. SPEAKER: Nothing will be recorded.
...(Intsrruyptions)*

MR. SPEAKER: Nothing is being recorded.
...(Interryptions)*

MR. SPEAKER: Hon. Members, please sit down.
...(Interruptions)

MR. SPEAKER: Nothing is being recorded.
...(Interryptions)*

MR. SPEAKER: | have to inform the House about
one thing.

...(Interryptions)

"MR. SPEAKER: Why are you not sitting? You are
not the Chair. Please sit down. it is my job to control the
House.

...(Intermyptions)
[Transiation]
MR. SPEAKER: You please sit down.
...(Interruptions)
[English]

MR. SPEAKER: You do not have to advise me. |
am trying to do whatever is my duty. Please sit down.
By standing here, you are not doing your duty.

...(Intermyptions)
[Trans/ation]

PROF. VIJAY KUMAR MALHOTRA (South Defhi): At
least ask someone to sit. ...(/ntermyptions)

MR. SPEAKER: | have asked everyone to sit.
...(Intsrruptions)
[English]

MR. SPEAKER: Do not teach me how to conduct
the House.

...(Intsrryptions)

*Not recorded.

Resignation by Member 4

MR. SPEAKER: Nothing will be recorded.

...(Interryptions)*

MR. SPEAKER: Nothing is being recorded. | have
already directed them.

-..(lntormyptions)”

MR. SPEAKER: Nothing is being recorded. Why are
you saying these things? Please sit down.

..(lntemyptions)*

MR. SPEAKER: Shri Chowdhary, you have to sit
down now.

...{(ntemuyptions)

MR. SPEAKER: Nothing is being recorded. | have
already directed them.

...(Interryptions)*

MR. SPEAKER: Shri Swain, you are crossing your
limits. Please sit down. Nobody is minimising the
importance of the issue. But how do we conduct
ourselves? Because of these things, the other organs
are getting more importance. it is because the way we
are behaving here.

| have to inform the House abcut one thing.
...(Intermyptions)

MR. SPEAKER: Are you helping the Chair to control
his House? Is this the way the senior Members would
have to conduct themselves? Do you think you are helping
us?

...(Interryptions)

11.08 hrs.
RESIGNATION BY MEMBER

[English]

MR. SPEAKER: | have to inform the House that |
have received a letter dated 10th March, 2005 from Shri
S. Bangarappa, an elected Member from Shimoga
Parliamentary Constituency of Kamataka resigning from

*Not recorded.
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the Membership of Lok Sabha with effect from
10th March, 2005.

| have accepted his resignation with effect from
10th March, 2005.

MR. SPEAKER: Let us have some semblance of
order. Everybody is teaching the other. Everybody is
teaching the Speaker.

Now, the hon. Minister for Civil Aviation to give repty.
...(Intermyptions)

MR. SPEAKER: That is why we are making others
more important. It is because the way we are functioning.

11.07 hrs.
ORAL ANSWERS TO QUESTIONS

[English)
Operation of Flights of Guif Countries

+
*101. SHRI M.P. VEERENDRA KUMAR:
SHR!I N.N. KRISHNADAS:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the number of flights of Indian Airlines and Air
India being operated to the Gulf countries;

(b) the number of passengers travelled to Gulf
countries during each of the last three years;

(c) whether the Government proposes to increase
the number of flights operating between India and Gulf
countries;

(d) if so, the details thereof;

(e) whether the Government proposes to introduce
low cost flight from India to Gulf countries and also South
East Asia regions; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHR!I PRAFUL PATEL): (a) to (f) A
Statement is laid on the Table of the House.

PHALGUNA 18, 1926 (Saks)

to Questions 6

Statement

(a) Air India and Indian Airlines are at present
operating 103 and 70 flights per week respectively to
Gulf countries.

(b) The number of passengers travelled to Gulf
countries by Air India and Indian Airlines during the last
three years are as under:

Year No. of passengers travelled
(In Lakhs)

2001-02 20.43

2002-03 22.32

2003-04 24.38

(c) and (d) Increase in frequencies will depend on
bilateral arrangements between India and the respective
countries on the basis of assessment of traffic demand
on different routes. As far as peak season demand is
concemed, foreign airlines are allowed to mount additional
services during the limited open sky policy announced by
the Govemment.

(e) and (f) Yes, Sir. Air India is in the process of
starting a subsidiary Low Cost Airlines, Air India Express.
This airline will commence operations in a phased manner
from India to the Gulf and India to South East Asia. In
Phase |, this airline will operate from India to certain
points in the Guilf. In Phase |l, based on bilateral issues
and availability of aircraft, these services will be extended
to South East Asia and to other points in the Gulf. The
first phase of the operations is expected to be launched
in April 2005.

SHRI M.P. VEERENDRA KUMAR: Hon. Speaker, Sir,
one of the busiest sectors in the air travel is the Gulf
sector. ...(Intermyptions)

MR. SPEAKER: It is the first supplementary. Please
sit down. There should be no cross-talk.

SHRI M.P. VEERENDRA KUMAR: Shall | put my
supplementary now?

One of the busiest sectors in the air travel is the
Gulf sector. Maximum passengers in the Gulf countries
are increasing as stated by the hon. Minister. Most of
the passengers are from Kerala, especially from the
Malabar area. In the case of Air India and the Indian
Aifines, it is this sector which provides the maximum
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retun and makes the Airiines profitable. Most of these
passengers work in the Gulf countries and they are
contributing to our foreign exchange. Unfortunately, the
passengers in the sector are not getting a fair deal
comparad with the other international destinations. Air
india and the Indian Aidines are charging much higher
fares to Gult countries. Why Is this discrimination prevailing
there?

| would also like to know from the hon. Minister
whether the Govemment is ready to end this discrimination
to the Gulf passengers by reducing the air fares at par
with the other intemational Airlines. Also in Kerala, the
Calicut Airport attracts the maximum passengers. Only
the Air India and the Indian Airines flights are operating
from there. ...(/nterryptions) Moreover, both Air India and
the Indian Airlines are charging higher fares to Gulf
countries than other Airlines like the Oman Air, the Qutar
Air, the Gulf Air, the Srilankan Air and the Emirates which
are operating from Cochin and Trivandrum.

MR. SPEAKER: You are putting too many questions.

SHRI M.P. VEERENDRA KUMAR: | would like to
know whether the Government would reduce the fare
and also allow the other Airines to operate from Calicut.

SHRI PRAFUL PATEL: Sir, | must concede that
Kerala is one of the most important States in terms of
traffic to the Guif and the concems raised by the hon.
Member are always welcome and we take them very
seriously. However, just to give a little bit of an indication
about fares, | would like to inform that the fares of Indian
Airlines and Air India are not decided by the Govemment,
they are decided by both the organisations on commercial
considerations and | must inform the House that as much
as we talk of Air India and Indian Airlines as national
carriers and Government owned, we do not give any
budgetary or any kind of financial support to both these
carriers. They have to function basically on the economic
viability of their operations.

However, that being so, | do not think that it is the
correct view point that the fares, especially on the Kerala-
Gulf sector, are slightly higher than that of other sectors,
as has been mentioned by the hon. Member. Just to
give a little bit of an idea as to how the fares are moving,
| would like to inform that if we compare the fares of
April, 2004 versus April, 2005, the fare between Kochi
and Abu Dhabi were Rs. 7,840 in 2004 and they have
come down to about Rs. 6,500 now. Similarly, on many
other sectors, the fares, including Mumbai-Dubai and

MARCH 10, 2005

o Questions 8

Mumbai-Saudi Arabia sectors, have all progressively
started coming down. This is afl on account of competition,
more the services, more the competition to get
passengers. However, certain factors like increase in
intemational fuel prices have affected the fares which
were coming down in the last one year, because, as all
of us know, intemational fuel prices have really gone up
very much.

SHRI N.N. KRISHNADAS: He has not answered it
primarily. ...//ntermyptions)

MR. SPEAKER: What is the good of passing
judgement like this? This is not the way to pass
judgement on an answer.

SHRI M.P. VEERENDRA KUMAR: Sir, even though
Calicut airport is named as an intemational airport and
intemational flights are operating from a separate terminal,
it has not been declared by the Government as an
international airport. | would like to submit that 76
intemational flights are being operated from there every
week. Why is the Govermment not recognising Calicut
airport as an intemational airport? | would like to know
from the hon. Minister whether the Government would
declare Calicut airport as an international airport.
Moreover, many international flights are connecting
Chennai and Calicut, but none is connecting Calicut with
Bangalore. Would the Government consider connecting
Calicut with Bangalore?

MR. SPEAKER: The main question is regarding flights
to Gulf countries.

SHRI PRAFUL PATEL: Sir, | would like to reiterate
that in view of large number of our own countrymen
working in the Middle East and Gulf countries, we give
special emphasis to flights to Gulf area and the Middie
East. Therefore, many of the concerns, which he has
raised, are being taken care of. Of course, Calicut is a
very important airport and there is no doubt about it. Not
only to Calicut, in fact the Government attaches the
highest priority to most of the airports in Kerala because
a large number of air movements take place not only
intemationally, but even domestically.

The hon. Member's question is very general in nature,
but just to give a little idea, | would like to inform that
we would look at Calicut in the way as he is expecting
that airport to shape up. But even to answer the first
part of his question. | would like to inform that Air India
is launching a low cost carrier known as Air India Express.
Most of its operations, initially, are going to be operated
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from Kerala. In fact, aircraft are going to be based in
Kerala. The fares would be roughly 20 to 30 per cent
below the fares which Air India is charging right now
because of the lower cost structure of that airine. Aircraft
of Air india, for the first time, will be positioned outside
Mumbai. They would be positioned in Thiruvananthapuram,
Kochi, Calicut and such other places so that there could
be direct flights from there. In fact, for the knowledge of
most of the Members here, | would like to inform that
not only will the aeroplanes be parked there, but there
would also be Malayalee-speaking crew or crew speaking
a language of that particular area so that our passengers
feel more at home and more at ease and yet they are
able to get better services at a cheaper cost.

SHRI N.N. KRISHNADAS: Sir, first of all, | must thank
the hon. Minister as he is expressing more concem about
the passengers who are travelling to the Middle-East,
especially from Kerala.

The hon. Minister has mentioned here: “it is not
correct, the fare from Kerala to Middle-East countries is
not far higher than any other sector”. But | would like to
say that it is correct if you compare it with other sectors,
to Europe, to America or to any other destination. As
compared to the distance, at present, the cost of travel
is much higher than any other sector. it is a very
consistent demand of lakhs of people who are travelling
between Middle-East, especially Gulf and Kerala to reduce
the price level comparing it with any other destinations
or any other sectors.

Now, the hon. Minister has mentioned that it is not
decided by the Government. My first part of the question
is whether the Goverment would give any direction to
the public sector undertakings, that is, Air India or Indian
Airlines, to consider the consistent demand of the
passengers who are travelling between Middie-East and
Kerala.

The second part of my question is regarding newly
declared Air India Express. As everybody knows the
passengers, especially travelling from Kerala to Middle-
East are ordinary passengers. They do not need any
five-star flights. So, considering all these things and
considering only a four to five hour journey between
Kerala and Middle-East, whether the prices will be
rationalised. ...(/nferryptions) | would like to have a reply
on these questions from the hon. Minister.

MR. SPEAKER: Yes, if you put your question
succinctly, then you will get a satisfactory reply.

PHALGUNA 19, 1926 (Saks)

to Questions 10

SHRI PRAFUL PATEL: Sir, | think, | have answered
most of the queries which the hon. Member has raised
here and it is in context of the earier supplementary.
But | would reiterate that, firstly we are conscious of the
fact that Kerala has a large number of countrymen living
abroad who are price conscious, who are working class
labourers. Therefore, they need good service at a
reasonable price.

As | said, we cannot mandate our public carrier to
do any operation because we do not give them any
financial support. In terms of economic viability, they do
their best. However, | am sure, in today’s competition, if
the prices in our public carriers are more than any other
carriers, automatically they will be out of business. It is
a situation where | think, it will depend on the economic
viability. However, because of the price conscious workers
or for persons, who are out of Kerala living in the Middle-
East, we are launching this low cost carrier, that is, Air
India Express, particularly to address the concern
expressed by the -hon. Member.

[Translation]

SHRI GANESH SINGH: Hon'ble Speaker, Sir, through
you | would like to know from the hon'ble Minister about
Khajuraho. Khajuraho is an Intemational tourist centre in
our country.

MR. SPEAKER: Khajuraho? The original question
relates to Gulf.

SHRI GANESH SINGH: My question relates to that
only. People from all over the world visit this place. The
flight of indian Airines which used to operate from our
place has been discontinued recently. | would like to
know the reason for its discontinuance?

[English]
MR. SPEAKER: Not allowed. You need not answer.

SHRI C.K. CHANDRAPPAN: Sir, the hon. Minister
had agreed that comparatively the price from any airpor,
from Kerala to Gulf is higher. When a public sector
undertaking is taking an exploitative attitude towards large
masses of passengers, is it not the responsibility of Qo
Govemment to intervene and say that they should be
rational? Would the Government do that and get some
result?
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SHRI PRAFUL PATEL: | think, our public sector
carriers are not over charging. | can assure the hon.
Member about that. The fact of the matter is that in
today's open market environment, people are competing.
Today it ‘A’ Airlines wants to give a fare which is lower
than a public sector carrier just because to get a larger
market share, | do not think, we can hold our public
carrier responsible for over charging. | do not think that
is the correct stated position.

However, as | said earlier also, we are sensitive to
the cancern and that is why Air India Express is
particularly launched to cater to the lower rank of the
travelling public which is price conscious and is working
in the Middle-East.

MR. SPEAKER: | think you meet the Members from
Kerala once and sort it out. '

DR. C. KRISHNAN: Mr. Speaker, Sir, thank you very
much. There are only three flights from Chennai to
Coimbatore. There is no flight at all from Coimbatore to
Bangalore.

MR. SPEAKER: This Question is related to the
operation of flights to Gulf countries.

DR. C. KRISHNAN: The Civil Aviation Minister may
kindly answer this question.

MR. SPEAKER: Is it between Chennai and
Bangalore?

DR. C. KRISHNAN: It is between Chennai and
Coimbatore.

MR. SPEAKER: It is not allowed.

Now, Dr. Rejesh Mishra. Dr. Rajesh Mishra, if it is
related to Gulf, you put the question. Otherwise it will be
disallowed.

[Translation]

DR. RAJESH MISHRA: Sir, through you, | would like
to bring to the notice of hon'ble Minister that besides
Kerala people of other States in the country also travel
regularly to Gulf countries. | would like to mention
particularly about Uttar Pradesh. The people of eastem
U.P. travel to Gulf countries from business point of view
but in the absence of direct air service from Uttar Pradesh
to Gulf countries they have to take flight from Delhi or
other cities of the country. | would like to know from the
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to Questions 12

hon'ble Minister that with a view to promote trade and’
particularly while considering the trade of eastem Uttar
Pradesh, whether Government propose to start direct air
service for Gulf countries from Varanasi also which has
been declared as an international airport by the
Government, as this move will be beneficial to the
Government also from business point of view.

SHRI PRAFUL PATEL: Mr. Speaker, Sir, with regard
to the view expressed by hon’ble member for starting Air
india service to Gulf countries from other cities, | would
like to tell that Air India Express has not been set up for
Kerala only, rather the number of aircraft under Air India
Express will increase in future. We are making a beginning
with only three aircraft but later on we propose to increase
them upto 18 aircraft which would cover several big cities
of the country and some of them would be from Uttar
Pradesh aiso. From there also, certainly air services will
be started for Gulf countries. Once it is started, it will
cover Uttar Pradesh also but all that would be done in
the phased manner.

Sir, hon'ble member has said that air services should
be started from Varanasi to Gulf countries. In this
connection, | would like to say that Varanasi is an
important city of our country and it has an intemational
airport also. As and when competition increases, air
facllities would also increase and consequently air services
would also be provided there.

SHR!I RAMDAS ATHAWALE: Mr. Speaker, Sir, |
express gratitude to hon’ble Minister for starting Air India
Express to Gulf countries. My question is that if the
Government have started Air India Express to strengthen
Air India then, the Minister of Civil Aviation or the
Govemment should not give permission to private Airlines
to operate their flights to Gulf countries. | would like to
say that permission should not be given to King Fisher
Airlines, Sahara Airways and Jet Airways to operate their
flights to Gulf countries. | would like to know the view of
hon’ble Minister in this regard? His Air India Express is
going to run smoothly like our U.P.A. Govemment which
would complete its term of five years. Therefore, his Air
India Express should operate smoothly.

SHRI PRAFUL PATEL: Mr. Speaker, Sir, so far as
the question which the hon'ble Athawaleji has asked is
concemed | would like to say only this that we have
given permission to Private Airline Companies to operate
their flights to foreign countries but alongwith this, we
have reserved the right of Air india and Indian Airines to
operate in Gulf region for three years so that their viability
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remains intact. Therefore, Ramdasji, need not worry about
five years, let first three years be completed after that
we will think as to what could be done in this regard.

MS. MEHBOOBA MUFTI: Hon'ble Speaker, Sir,
through you, | would like to bring to the notics of hon'ble
Minister that recently the Government have declared
Srinagar Airport as an International Airport and there the
work has also been going on for the last several years.
For the last two three years, flights are already operating
between Srinagar and Jeddah during Haj.

[English]

| would like to know from the hon'ble Minister whether
the would consider it since the infrastructure is already
there to accommodate these direct flights from Srinagar
to Gulf countries.

[Transiation)

Whether he would consider that to give boost to
tourism, a consulate of Gulf countries should be set up
in Srinagar and a direct flight should be made operational
between Srinagar, Sharjhah, Dubai and other countries?

[English]

SHRI PRAFUL PATEL: Mr. Speaker, Sir, we attach
the highest importance to Kashmir and Srinagar. Of
course, Ms. Mehbooba Mufti is aware that at her
intervention of Shri Ghulam Nabi Azad, we had started
direct flights for Haj from Srinagar this year, which were
actually to go i7a some other place. The work on
construction of the new terminal for the Srinagar airport
has also started in full vigour. Also, Srinagar airport has
been accorded the status of an international airport as
recently as a few months ago. Therefore, with all this
background, definitely, there would be more flights
between Srinagar and intemational cities, including the
Gulf, which she would see in the months and years to
come. Right now, because of security considerations, the
Government has taken upon itself that only the
Government carriers would start international operations.
Progressively, | am sure, a review could be taken and
further steps could also be taken.

MR. SPEAKER: Mr. Shivanna.

SHRI M. SHIVANNA:* Sir, there is tremendous
increase in the number of air passengers who wish to

*English translation of the speech originally delivered in Kannada.
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go to Gulf countries from Bangalore. Hence there is an
urgent need to have an international airport in Bangalore.
Therefore, may | know from the hon. Minister whether
the Centre would take up the construction of Devanahally
International Airport immediately? If so, the details thereof,
and if not, why?

MR. SPEAKER: No, it does not arise out of the
main Question. | am sorry, this Question is not about
construction of the Bangalore airport.

...(Interruyptions)
MR. SPEAKER: Next, Shri Anandrao Vithoba Adsul.

SHRI ANANDRAO VITHOBA ADSUL.: Sir, | have got
the answer.

SHRI KINJARAPU YERRANNAIDU: S8ir,
Visakhapatnam is a fast growing city in South Asia and
South-East Asia. | would like to know from the hon.
Minister whether there is any proposal to run direct flights
from Visakhapatnam to the Gulf. A lot of minority
population is there in Visakhapatnam. That is why | would
like to know whether there is any such proposal.

SHRI PRAFUL PATEL: Sir, Visakhapatnam is a big
city and big airport is being planned there. However, |
do not think, there is any definite plan, to answer the
question of Shri Yerrannaidu.

SHRI SURESH KURUP: Sir, | am sorry that the hon.
Minister is evading the questions put by hon. Members
from Kerala. It has been a constant complaint of the
Gulf passengers that Air India and Indian Airines are
charging exorbitant rates from these passengers. Even
the Kerala Legislature has passed a Resolution regarding
this and | am sure that the hon. Minister must be aware
of that. To explain the magnitude of the exploltation, if a
passenger takes a flight & Colombo, the charges are
less but here, our own airlines are charging exorbitant
rates. That is the complaint of the passengers. | would
like to know whether we should conclude that the
Govemment has no control over our own aidines. The
hon. Minister should assure this House that he would
look into it and if the charges were found to be exorbitant
they would be reduced.

SHRI- PRAFUL PATEL: | would reiterate. it for the
benefit of hon. Members from Kerala, especially since
they are very conscious of what is being charged by
various airlines. | do admit that there are many airlines
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trying to lure passengers by giving all these benefits
because they want a larger market share. In an aopen
market situation, if somebody wants to lose money and
take a higher percentage of the traffic, it is beyond the
control of the Government.

However, that is why, precisely because of your
concems, | think, Air India Express is being bom. It is
precisely to keep the concems of the Members of Kerala
and the people of Kerala's sentiments in mind that this
action is being taken.

Outstanding Dues of AAIl

*102. gHHI S.K. KHARVENTHAN:
SHRI BHARATSINH MADHAVSINH SOLANKI:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether many scheduled airlines and foreign
carriers owe huge amount of money to Airport Authority
of India;

\b) if so, the details of outstanding dues as on date,
Alrlines-wise;

(c) the steps taken by the Airport Authority of india
for recovery of outstanding dues from them;

(d) whether the Government proposes to start
charging any security deposit from foreign carriers, and

(e) if so, the details thereof and reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) A
Statement is laid on the Table of the House.

Staternent
(a) Yes, Sir.

(o) Dues as on December 31, 2004 from varous
domestic airlines including Indian national carriers (in
crores of rupees) are as follows:

Indian Airlines Ltd.-404.34, ‘Air India Ltd.-116.66,
Alliance Air-101.57, Pawan Hans Helicopters Ltd.-2.69,
Vayudoot-23.70, Jet Airways-20.71, Sahara Airines-6.77
& others-8.27.

Dues are also outstanding from private airlines who
have closed down their operations. Details are as under:
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East West Airlinee-16.22, NEPC Airlines-3.55, Skyline
NEPC-1.66, Elbee Airlines-1.07, Continental Aviation-1.30,
VIF Airways-0.24 & others-1.52.

Details of dues outstanding from various foreign
airlines as on December 31, 2004 are given in the
enclosed Annexure.

(c) In the case of national carriers Indian Airlines
and Air India efforts are made constantly to sort out the
disputes regarding payment of dues at the level of
Ministry. An intemal arbitrator has been appointed to
mediate between Indian Airlines and Airports Authority of
India (AAl). Meetings are aiso heid to sort out disputes
between Air india and AAl. Govemment has written off
the dues of Vayudoot towards AAl in February, 2005. In
respect of Air Transport Operators, dues are backed by
Bank Guarantees/Security. In respect of other airfines,
dues are monitored regularly and action through Legal/
Arbitration/Public Premises Act are taken wherever
necessary. Besides, interest is levied for the over-due
period on defaulting airlines and they are put on operation
on Cash & Carry basis.

(d) and (e) Airports Authority of india (AAl) proposes
to take a Security Deposits from foreign Airines, to secure
the dues of AAl. The matter is under consideration of
the Government, keeping the intemnational practices in
view.

Annexure
Dues from Forelgn Airfines as on 31.12.2004

(In Crores of Rupees)

Name of the Airine Total
1 2

Aerofiot 0.69
Aerosvit 0.22
Air Asla 0.60
Air Europe Italy 4.33
Air France 1.99
Air Mauritius 0.82
Air Maldives 0.46
Air Arabia 0.10
Air Lanka 1.88
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1 2 1 2
Atianta Italian Airlines 1.41 Iragi Airways 0.34
Ariana Afghan Airways 0.20 Iran Air 0.12
Asiana Airlines 0.18 Japan Airines 0.20
Austrian Airlines 0.88 JES Air 0.08
Atlanta lceland 0.25 Jugoslovenski Arotransport 0.36
Blue Panorama Airlines 0.22 Lot Polish 0.1
Blue Dart Aviation 0.17 KLM Royal Dutch 1.42
Biman Bangaladesh 1.03 Kenya Airines 0.38
British Airways 3.00 Korean Airways 0.50
Britania Airways 0.10 Kuwalt Alrways 0.82

Kyrghyzstan 0.15
Baican Bulgarian 0.10 o

Lufthansa Cargo 2.04
Condor 0.31

Lufthansa German Airine 3.60
Cathy Pacific Airways 1.21

LTU International 0.19
China Airlines 0.48

Lauda Air 0.71
Czecoslovia 0.15

Morarch Air 0.50
Delta Airways 0.26

Y Martin Air Holland 0.79

Druck Intemational Airlines 0.62 Mahan Air 0.14
EL AL l|srael 0.42 Mala Alrlines 222
Egyptian Airines 0.19 Mk Airines 0.73
Emirates a.78 Maynamar Airways Intemational 0.08
Ethiad Airways 0.53 MIC 0.51
Ethiopian Airdines 0.88 North West 0.90
Eva Air 112 Nova Airlines 0.27
Eurofly SPA 1.33 NOV Air 0.06
Expo Aviation 0.29 Olympic Airlines 0.53
Fedral 0.29 Oman Air 0.78
Finn Airways 0.76 Pakistan intemational Airines 0.63
Garuda Indonesia 3.30 Phuket Airlines Thailan 0.25
Gulf Air 7.14 Phillipines Airlines 1.23
Hong ‘Kong Dragon Air 0.24 Qatar Airways 0.63




19 Oral Answers

1

Qatar Airways Cargo
Qantas Airways

Royal Brunei Airways

Royal Jordanian Airways

Royal Nepal Airlines
Saudi Arabian Airlines
Scandavian Airlines
South African Airways

Singapore Airines

Signapore Airlines Cargo

Scan Air Ltd.
Srilanka Allines

Sky cabs

Swiss Air

Silk Air

Thai Airways

Travel Service Airines
Turkish Aidines
Turkmenstian Airlines
Transmile Air
Transaero Airlines
Tarom Romanian

United Parcel Service

Foreign Defehce Aircraft

United Arab Emirates
Uzbekistan

Virgin Atlantic
Yaman Airways

Vietnam Airlines

Others (less than 10 Lakhs)

1.49
0.77
0.81

1.24
427
1.31
0.08
3.98
0.82
0.52
0.28
0.17
0.38
0.28
6.50
0.26
217
0.64
0.13
1.43
0.36
0.17
729
0.40
1.12
0.24
047
0.70
17.64
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SHRI S.K. KHARVENTHAN: The hon. Minister has
given a list of outstanding dues of Alrports Authority of
india from so many Airines. It is very alarming. So, |
would like to know from the hon. Minister as to what
steps our Government is going to take to avoid heavy
dues in future.

SHRI PRAFUL PATEL: | would just like to inform
the hon. Member that the dues from the Alrlines are not
as alarming as it has been made out to be in the
numbers because majority of the dues are from our own
public carriers. However, we have a policy where the
credit of 15 days is given to all scheduled carriers in
India and for private carriers, barring our own public

-carriers, security deposit of one-month billing is already

taken. So, these arrears sometimes do not reflect the
correct position. On the other hand, there is a security
deposit also which has been received from the private
scheduled carriers.

SHRI S.K. KHARVENTHAN: | would like to know
whether our Govemment plans to take any action for
collecting this money through the court of law.

SHRI PRAFUL PATEL: Yes, Sir. What the hon.
Member, probably, trying.to refer is regarding some of
the Airlines which had started in the early 80s and closed
down soon thereafter. At that time, there was no policy
within the Airports Authority to collect money up-front or
have security deposit. Therefore, some of the -Airines,
which have been closed down, definitely owe some money
to the Airports Authority of India. There is already court
litigation and other measures, which are suiltable, are
being taken to recover this money.

SHRI N.S.V. CHITTHAN: From the statement suppiied
by the hon. Minister, we came to know that Vayudoot
has a due of Rs. 23.70 crore. | would like to quote from
the reply which he has given. It says:

“The Government has written off the dues of
Vayudoot towards AAl in February, 2005."

Will it not be a bad example for others who are in
dues? They will not be in a condition to pay the dues
because the Govemment has written off the dues of the
Vayudoot.

SHRI PRAFUL PATEL: As we all know, Vayudoot
was a public carrier and it was started in circumstances
where, | think, most of the hon. Members would agree
and it was the desire of all of us to connect our own



21 Oral Answers

country to every small city or town. it was, unfortunately,
not a very happy experience. Since the Airlines has
wound up and being a Government carrier, | think, the
Government, in its wisdom, at that time, has taken a
decision to write off the dues of Vayudoot.

SHRI SARBANANDA SONOWAL.: Sir, | would like to
point out here that a few months back the hon. Minister
had a meeting with the MPs from the North-Eastem States
of india wherein he had promised that there would be a
regulas flight from Guwahati to Bangkok. He had also
promised to build up international Airport level
infrastructure facilities in and around Guwahati. What steps
have been taken so far in this regard? ..../Interruptions)

MR. SPEAKER: Mr. Minister, you need not answer.
You can inform him otherwise.

...(Intemyptions)

MR. SPEAKER: Shri Sarbananda Sonowal, |
sympathise with your question. But it does not relate to
this question. Therefore, | have requested the hon.
Minister to inform you.

Supply of Gas Cylinders to Customers

*103. SHRI KHARABELA SWAIN: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether the public sector oil companies have
instructed the gas agencies to slow down the delivery of
gas cylinders to the customers;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Govemment to
ensure supply of gas cylinders to customers on time?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) to (c) A statement is laid on the
Table of the House.

Statement

(a) to (c) While there are no instructions from Public
Sector Oil Marketing Companies (OMCs) to slow down
the delivery of gas cylinders to customers, there is now
more strict monitoring than earlier of the distribution of
cylinders.

Based on long-term trends, OMCs have estimated
the national average consumption per family of 5 persons
to be about 10 Kg per month, /e, a 14.2 kg cylinder
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may last for about 40 days. However, it varies -from
market to market and season to season. Against this
norm, and taking into account the growth in customer
base, it was noted that there has been a spike in the
growth of domestic LPG consumption, which can only be
accounted for by unauthorised use of subsidised domestic
LPG. The growth rate in consumption increased from 8.6%
in 2002-03 to 13.4% in 2003-04 and further to 17.5%
during April-June 2004. With a view to monitoring and
minimising unauthorized usage of domestic LPG, OMCs
have started strict scheduling and monitoring of supplies
to their distributors since June 2004.

Domestic LPG is a subsidized product. In addition to
the Government subsidy, the public sector Oil Companies
have also been subsidizing this product. Based on
February 2005 intemmational prices of LPG, the total
subsidy on domestic LPG works out to Rs. 96.20/ cylinder
of 14.2 Kg. Thus, while, ensuring easy availabllity of LPG
to genuine customers, it is necessary ‘o monitor that the
subsidized product is not diverted for unauthorised usage,
such as commercial purposes and automobiles, including
auto-rickshaws.

In addition to the problem of diversion, on account
of the increase in steel prices, especially from Jarduary
2004 onwards, OMCs also faced a shortage of LPG
cylinders for some time. However, this has since been
resolved and there is no longer any shortage of LPG
cylinders.

On account of regulated supplies to distributors, in
certain markets, rush of refill booking may cause a time
gap between the date of refill booking and date of refil
supply. However, in such cases, necessary corrective
action is taken by OMCs.

SHRI KHARABELA SWAIN: From the answers
supplied by the hon. Minister it seems that recently there
has been a spurt in enthusiasm among the public sector
oil marketing companies to strictly monitor the
unauthorised usage of domestic LPG.

But, during the NDA Govemment, the sale of LPG
was being marketed by the LPG companies even in the
slum areas. So, my question is this. Why is the tumaround
nowadays, and is it a fact that the OMCs are not
interested in increasing the customer base and they are
refusing to supply the second cylinder before 21 days?

SHRI MANI SHANKAR AIYAR: Sir, while it is a
priviege to be able to cross swords once again with a
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foeman worthy of my steel, | must say that he is deeply
misinfoomed. The increase in the consumption of LPG
started rising alarmingly. While it was 8.6 per cent in the
yoar 2002-2003, it rose to 13.4 per cent the following
year and in the months of April to June, 2004 it had
reached the peak at 17.5 per cent. This could not be
accounted for by either average market consumption
pattems or by the increase in the customer level or by
the requirement of new cylinders. It could only be
acosgnted for by the unauthorised diversion of domestic
LPG to non-domestic users.

That is why we put in place a very strict monitoring
which has resulted in the figure of 17.5 per cent being
brought down to 10.9 per cent in the period April to
December, 2004 and—this is the point to be stressed—
although we have decreased the consumption of domestic
LPG, the number of LPG connections being given by us
has, in fact, increased in the year 2003-2004 when
approximately 72 lakh new customers were enrolled. This
year, in 2004-2005, it is estimated that we have slightly
increased the number of new customers to about 76
lakh.

Sir, it is completely untrue to suggest that there is,
in any way, a slowing down of the provision of either
connections or LPG to genuine customers. But, those
who are unauthorised, | would plead with the hon.
Member, not to take up their cause.

SHRI KHARABELA SWAIN: Sir, actually | am not
taking up their cause. | only say that to the domestic
users, before 21 days, the LPG dealers or the oil
marketing companies are refusing to supply the cylinder.
Actually, | would request the hon. Minister to look into it.
It is a genuine problem in this country.

My second supplementary is this. How much of total
subsidy was provided by the Government for the domestic
LPG during the year 2003-2004 and 2004-2005; how
much of subsidy is proposed to be given in the next
financial year; and how much has been the increase or
reduction in the subsidy provided by the Govemment
when we compare the year 2004-2005 to 2005-20067

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, |
must protest against the unfounded allegations being
made on the floor of the House and if the hon. Member
does, in fact, have any information to justify the poim
that he is taking, | would request him to please let my
Ministry know because it is the duty and it is a duty that
is being tulfiled, by the oil marketing companies to make
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available domestic LPG to genuine customers, but ensure,
at the same time, that the rapid increase in ilegitimate
diversion which took place under the previous regime is
first capped, then reversed and finally hatted.

SHRI KHARABELA SWAIN: Actually it is not an
unfounded allegation. Actually | am making a request
and if he wants | can supply the information. But let him
not say It is unfounded. it is not unfounded.

MR. SPEAKER: Everybody is entitied to hold an
opinion.

SHRI MANI SHANKAR AIYAR: Sir, can | answer his

second supplementary? He made an aliegation and then
asked an unrelated question. ... /nfermyptions)

SHRI KHARABELA SWAIN: It is not unrelated. It is
very much related.

MR. SPEAKER: In view of the special friendship
between you two, he refers to it.

...(Inferruyptions)

SHRI MANI SHANKAR AIYAR: Sir, | have to inform
him that the quantum of subsidy has, in fact, been
substantially increased not so much through the Budget
as through under-recoveries that are suffered by our public
sector undertakings.

In the year 2002-03, under-recoveries were of the
order of Rs. 5,430 crore which increased the following
year 2003-04 to Rs. 9,274 crore. This is on both kerosene
and LPG. This year, they have topped Rs. 18,000 crore.
in respect of specifically LPG, it has gone up from Rs.
3,383 crore in 2002-03 to Rs. 5,523 crore the following
year and then to Rs. 6,404 crore up till the month of
December. It is expected this year to reach Rs. 8,700
crore. So, we are undertaking a very large number of
steps on the part of the Government. We have specifically
brought down to nil under the Budget from 12 per cent,
when they were in power, both the customs duty and
excise duty. So, | think, there needs to be a recognition
on the part of the hon. Members, particularly those in
the Opposition that both the Govemment and the ol
marketing companies are bearing an increasing share of
the subsidy in the interest of consumers of domestic LPG
and even more importantly of PDS kerosene.

SHRI KHARABELA SWAIN: Sir, he must have
understood that it is not an unrelated question.
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MR. SPEAKER: | know that because of your epecial
friendship, you will get an olnbgmo answer.

SHRI L. RAJAGOPAL: Since LPG is a subeidised
product and to reduce losses, it is natural for the oil
companies and officers to restrict supply of cylinders.
Hence, | would like to know from the hon. Minister the
action taken against companies or officers responsible
for the recent short supply of gas cylinders to demonetrate
that this Govemment makes everyone accountable for
his deeds and misdeeds.

SHRI MANI SHANKAR AIYAR: Sir, there are a very
few Members of this House more capable of
understanding the significance of the rise in steel prices
than the hon. Member who just asked this question, given
his industrial background. May |, therefors, remind him,
in case his General Managers have faiied to let him
know, that the prices of steel have risen ex-Bokaro in
terms of rupees per metric tonne from 17,600 in
December, 2003 to 26,600 today in February, 2005. With
this enormous increase, the suppliers of cylinders decided
not to make supplies and the reason they did not make
supplies is that the previous Govemnment falled to ensure
that there would be an escalation clause in the previous
contracts. So, we were dumped with a situation where
there was a refusal on the part of the cylinder
manufacturers, understandably, to make the supplies,

given this rise in steel prices.

SHRI L. RAJAGOPAL: A year before also, it was
Rs. 26,000 per metric tonne.

MR. SPEAKER: No, you are not to give information.

SHRI MANI SHANKAR AIYAR: No, Sir. He is quite
wrong. | am sorry that he is completely wrong on that.
in February 2002, the steel price was Rs. 9,975 per
metric tonne. | agree that up to the month of March,
2003, it did go up to Rs. 17,5680 per metric tonne, but
then it declined. | gave you the figure for December,
2003, which is Rs. 17,600 per metric tonne. ...*

MR. SPEAKER: That portion need not go in record.
We have to take inputs from everybody including General
Managers. '

[Translation]

SHRI HARIN PATHAK: Mr. Speaker, Sir, in 1992-83
MPs used to get booklets for providing gas connection to
the people in their respective constituency because at

“Not recorded.
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that time there was too much shortage of gas. After our
Government came to power gas cylinders were being
supplied immediately to all. | do not agree with the reply
given by hon'ble Minister. It is my right to disagree with
the reply. Just now he has stated that in 2003-04.
... (Inferryplions)

[English]

Try to understand. | am getting the point for the
people.

[Transiation]
| am not levelling any allegation. .../ /nfermyotions)

(English]

MR. SPEAKER: Do not do this. We have completed
only three questions. What is this.

...(Intermuptions)
[Translation]
MR. SPEAKER: You please speak.

[English]

You are a seasoned Partiamentarian and you can
ignore this.

SHRI HARIN PATHAK: Just now hon'ble Minister has
said that during the year 2003-04, more than 76 lakh
connections have been given which is a good thing. |
would like to know as to whether they are all
unauthorised? In his reply he has stated that the scarcity
which we are facing today is due to unauthorised

connections. But the question is not this. We, ali members,
who are associated with people are sitting here.

...(Interryptions)
[Enghish]

MR. SPEAKER: Shri Pathak, you have put your
question.

SHRI HARIN PATHAK: Sir, let me complete my
question.

[Transiaton]

Everyday a demand is being made by members that
they may be issued booklet of gas coupons 8o that they
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can provide gas connection to people in their constituency
as registration has been stopped. The people are not
getting even first cylinder. .../Infermuptions)

[English)

Shri Kharabela Swain rightly pointed out that the
waiting time-period is 21 days.

My question to the hon. Minister relates to the last
paragraph of his answer. The hon. Minister has stated,
and confessed that:

“On account of regulated supplies to distributors, in
certain markets, rush of refill booking may cause a
time gap between the date of refill booking and date
of refill supply. However, in such cases, necessary
corrective action is taken by Oil Marketing Companies
(OMCs).”

| would like to know through you, hon. Speaker, as
to what sort of necessary action is being taken on this
issue. Please try to tell it to the nation, and the
Parliament.

[Transiation]

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, |
would like to explain to the hon’ble member that there is
a ditfference between unauthorised connection and
unauthorised use. As far as the question of providing
connections is concemed, the number of LPG consumers
til December 2004 had already reached 8 crore 27 lakhs.
There has been record increase in number of consumers
this year. They had increased the number of LPG
distributors upto 424 and later 415 in one year whereas
we have appointed more than 640 distributors in this
year itself. You should not think that we are not supplying
LPG to the consumers seeking it ...//nemuptions) We are
supplying LPG-to them but it is being misused.

SHRI ASHOK PRADHAN: Today cylinders are not
available. Their black-marketing has started again.
...(Interruptions)

[English/

MR. SPEAKER: Shri Ashok Pradhan, this is very
unfortunate. You do not have to agree with whatever is
being said here. What is thie?

...(Interruptions)

PROF. VIJAY KUMAR MALHOTRA: Sir, the answer
given by the hon. Minister is very unfortunate.
...(Itermuptions)
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MR. SPEAKER: The hon. Ministers are entitied to
reply and you are entitled to put supplementary related
to the question or the answer, but you cannot pass
judgement in the midst of someone answering a question.
How do we decide on this issue?

...(Interryptions)

MR. SPEAKER: Shri Malhotra, please do not do it
Mr. Pathak very succinctly and very cogently expressed
his reservations. Shri Pathak, | am sure that you do not
want any supporters.

[Translation/

SHRI MANI SHANKAR AIYAR: Sir, | have said that
we have taken some concrete steps to check the
increasing misuse. We will bring it under control, which
was not done while they were in power, which is why
the misuse has increased so much. ... Intermyptions)

SHRI ASHOK PRADHAN: Mr. Speaker, Sir, Black-
marketing of LPG has started again. ...(/nfe/myptions)

[Enghish]
MR. SPEAKER: Next,- Shri Omar Abdullah.
... (Interryptions)

MR. SPEAKER: | have already called another hon.
Member's name.

...(Interryptions)

MR. SPEAKER: Please do not take down anything.
Nothing will be recorded except Shri Omar Abdullah.

...(Interryptions)”

MR. SPEAKER: There is a method of raising a
particular matter, and you know about it. You can put in
notices for the same.

...(Interryptions)

SHRI HARIN PATHAK: Sir, what sort of necessary
action is being taken? .../ ntsrruptions)

MR. SPEAKER: Sorry, | have already called another
hon. Member to ask his question. Now, Shri Omar
Abdullah.

...(Interryptons)

“Not recorded.
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MR. SPEAKER: It is not being recorded.
[Translation/

All right. If you do not like his answer then

[English]

you know the method of raising it. So, please sit
down.

...(Interryptions)*
[Translation]

SHRI MANI SHANKAR AIYAR: There can only be

one action. ...//nferryptions) please have patience. At least
walt for the reply. ...(/nterruptions)

MR. SPEAKER: What is all this happening?

...(Intermyptions)

SHRI MANI SHANKAR AIYAR: They want to know
as to what necessary action is being taken.
...(Interryptions) | would like to say that wherever there is
some delay, the action should be to reduce the delay.
What other action can be taken. ... /nfermyptions) But along
with this we have to see that there should not be anything
from their side favouring misuse. We have to stop the
misuse and if while checking the misuse, some of the
genuine consumers are not supplied gas for some time.
...(Interruptions)

[English]

MR. SPEAKER: Nothing else will be recorded, except
the supplementary of Shri Omar Abdullah.

...(Interryptions)*

SHRI OMAR ABDULLAH: Mr. Speaker, Sir, the recent
snowfall in the Kashmir Valley exposed completely the
Government's ability to supply essential supplies to the
people in the face of adverse weather. A situation was
reached in the Valley when gas cylinders were being
sold at black rates for Rs. 600 to Rs. 700 a cylinder
which put the common people to enormous hardship.
Even as late as day before yesterday, queues as long
as two to three kilometres were stretched outside gas
depots and people were waiting for gas cylinders to be
replaced.

*Not recorded.
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My supplementary to the hon. Minister has two parts:
(a) Will the Minister consider speeding up the delivery of
cylinders on an emergency basis so that the hardship of
the common people in the Kashmir Valley is reduced?
(b) Will the Minister consider putting into place certain
guidelines to ensure that in Winter adequate stocking of
gas cylinders is done so that when the road is closed on
account of adverse weather, sufficient supplies are in the
place and we do not have this black marketing and the
common people are not put to difficulty?

SHRI MANI SHANKAR AIYAR: Sir, (a) Yes, Sir; (b)
The guidelines are already in place. No guideline can
take into account the possibility of the kind of
unprecedented disaster that took place in the Kashmir
Valley a few days ago. We will certainly do all we can
to restore normalcy with respect to LPG supplies as
quickly as possible. | am grateful to you for having brought
this issue to my attention. It will receive the highest priority
from the Ministry.

SHRI OMAR ABDULLAH: Can | just add that eartier
the procedure was that minimum 30 to 45 days of reserve
was kept of petroleum supplies and gas cylinders.
Obvisouly, this time, that amount of supply has not been
stocked. Would the Minister consider reviving that?

SHRI MANI SHANKAR AIYAR: | regret | cannot
accept that. It is entirely possible that from the depots
where these are stocked it was not possible owing to
the unseasonal and exceptional snowfall for the supplies
to reach the particular point at which the consumption
used to take place. Nevertheless, the charge having been
made, it will be investigated.

[Trans/ation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, the basic
question is about delay in supply of LPG cylinders and
ensuring the supply of gas cylinders to consumers on
time. | would like to tell the hon'ble Minister that the
cylinders do not weigh up to the expected standai!s,
particularly the blackmarketing of LPG cylinders is taki g
place at large scale. | would like to know that in som:
Metropolitan cities gas is supplied to homes in pipelines,
whether he will consider providing gas supply through
pipelines into homes in Uttar Pradesh also?

SHRI MANI SHANKAR AIYAR: As far as the question
of under weight gas cylinders is concemed, an inquiry
will be made if a formal complaint is put before us but
to say on a large scale that everywhere gas cylinders
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are not supplied on time, | do not think it is possible.
...(Internuptions)

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, inquiry
should be made everywhere. ... Intermuptions)

MR. SPEAKER: Let the answer be compieted.
...(Interruptions)
[English]

MR. SPEAKER: You do not reply to Shri Raghunath
Jha, you reply to him,

[Transiation]

SHRI MAN!I SHANKAR AIYAR: We will conduct an
inquiry  Jha Saheb or any other hon'ble Member has
any specific information on the basis of which an inquiry
can be made. As far as the question of providing gas to
homes through pipelines is concemed we have formulated
a policy according to which we have identified 11 cities
where we are making efforts to supply gas to homes
through pipelines. To provide gas in these 11 cities we
need to have availability of gas and to put the required
infrastructure for this purpose. .../ Inferruptions)

SHRI RAGHUNATH JHA: Which are those 11 cities?
...(Interryptions)

SHRI MANI SHANKAR AIYAR: This question is not
related to the basic question but this information has
been presented again and again in the House and will
send the information to hon'ble Member by post also.

[English]

MR. SPEAKER: Patience always pays! Why do you
not have patience?

[Translation]

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
hon'ble Member has mentioned two points here—dfirstly
they have set a time limit of 21 days for a family of 5
members but there is a difference between the life in
Urban and rural areas. In the Urban areas it may be
sufficient for a family of 5 members but it is not sufficient
in rural areas because of the joint family system.
Secondly, what has been mentioned by the hon’'ble
Minister here is the marketing of gas. Many distributors
were appointed in rural areas during the previous
Government's tenure. Their. present distribution system....
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MR. SPEAKER: It you ask such long questions, the
time will be over and it will not be replied.

SHRI PRABHUNATH SINGH: Sir, | am talking
practically. Both the old LPG dealers and officials in the
distribution system there are not able to supply gas to
the new LPG dealers of the rural areas which causes
such shortcomings. Which is why consumers in rural areas
do not get gas cylinders on time. | would like to know
as to what steps Government are taking to remove the
shortcomings in the marketing system. The time limit of
21 days should be changed believing the families in the
rural areas to be of more than 5 members.

SHRI MANI SHANKAR AIYAR: Sir, | would like to
draw the attention of hon’ble Member towards the second
line, which he has not read. It is written that

[English/

“However, it varies from market to market and season
to season”.

[Translation]

We already believe that usually a family consumes
10 Kilograms of gas, but there may be certain places in
the country where the supply would be more or less
than this. The supply is affected by weather also. | request
him to read the reply as sincerely as he reads the
question.

The second thing | would like to say is that because
some problems were faced. ...(/ntermyptions)

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir,
hon’ble Minister only reads the material written by
Government officlals sincerely. He lacks the practical
knowledge. We do not need to leam from him.

SHRI MANI SHANKAR AIYAR: He lacks the practical
knowledge of the things. He doesn't know that now the
policy has been changed. ...//nterryptions) Neither he
reads the reply properly nor he knows that the policy
has been changed and still he blames us that we do not
possess practical knowledge.

[English]
MR. SPEAKER: Please take your seats.

...(Interryptions)
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[Translation]

MR. SPEAKER: Please listen to me. | will tell them
also, please have some patience.

[English]
| am trying to help you.

| am only appealing to you that this is the Question
Hour which is a very important period. We have only
one hour for this. Some time was lost today also.
Therefore, the question may be specific and the answer
may also be specific. Let us not get into personal things.
You also do not make any comment; ask for information.
| am sure the experienced Minister, and the experienced
Member Shri Prabhunath Singh who is a cooperating
Member, can always adjust themselves. Thank you very
much.

...(Intsrryptions)

MR. SPEAKER: | shall look into it. if there is anything
derogatory, | shall delete it.

[Translation]

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir Half
an Hour Discussion should be held on this issue.

MR. SPEAKER: Who has stopped you, give a notice
for this.

SHRI PRABHUNATH SINGH: Sir, | have not got the
reply.

[English]

KUMARI MAMATA BANERJEE: Sir, | have been
asking for a chance to put a question. It is most
unfortunate that from the beginning you did not allow me
to put even one question. What is this? This is too much.

WRITTEN ANSWERS TO QUESTIONS

[English]
Subsidy on Kerosene and Diesel

*104. SHRI JASHUBHAI DHANABHAI BARAD: Wil
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

PHALGUNA 189, 1928 (Sate)
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(a) whether the Union Govemment is aware of the
severe hardships being faced by the small and marginal
coastal fishermen due to frequent rise in diesel and
kerosene prices, particularly in Gujarat;

(b) i so, the relief measures proposed to be provided
to alieviate their sufferings;

(c) whether the Union Government proposes to
increase the subsidy on kerosene and diesel for the
fishermen;

(d) it so, the details thereof, and

(e) the time by which the final decision in this regard
is likely to be taken?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) The public sector oil companies
have not increased the selling prices of PDS Kerosene
since April 2002 despite the increase in intemational
prices. PDS Kerosene is a subsidized product and in
addition to Government subsidy, Oil PSUs are bearing
the substantial burden of subsidizing this product. PDS
Kerosene is allocated at the subsidized rate to States/
UTs, who, in tum, make their own arrangements to reach
this product to entitled customers. Further, effective
19.8.2004, excise duty on PDS kerosene was reduced
by 4% and customs duty by 5%. In the Budget 2005-08,
the customs duty on PDS kerosene has been reduced
from 5% to nil, and excise duty from 12% to nil.

(b) Government have taken a number of fiscal
measures to contain the impact of the unprecedented
rise and volatility in intemational prices of HSD. Effective
16.6.2004, the excise duty on diesel was reduced by
3%. Later, effective 19.8.2004, the excise duty on diesel
was further reduced by 3% and customs duty by 5%. As
regards Diesel, domestic diesel prices have been frozen
since midnight of 4/5 November 2004.

(c) to (e) The “Fishermen Development Rebate on
HSD" scheme implemented by the Ministry of Agriculture
provides for a subsidy of Rs. 1.50 per litre of HSD used
by mechanized fishing vessels below 20 meter length.

The National Council of Applied Economic Research
(NCAER) have been commissioned by the Ministry of
Petroleum and Natural Gas to institute a scientific
assessment of demand for kerosene in the country, an
exercise not previously undertaken, and after their report
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is received (expected date; mid-May) decisions will be
taken about the pricing and supply of kerosene for
different sections of society, including fisherfolk.

As for diesel prices, these are kept under constant
review,

Relaxation in Journey Rules

*105. SHRI KIRTI VARDHAN SINGH:
SHRIMAT! NIVEDITA MANE:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Government has announced
relaxations in journey rules for passengers starting joumey
from the station falling between originating and destination
stations as reported in the AHlinoustan Times dated January
09, 2005:

/
(b) if so, the details thereof alongwith the reasons
for relaxation in rules;

(c) whether such move of the Railways has increased
difficulties for general/reserved ticket holding passengers;

(d) if so, the reaction of the Government thereto;

(e) whether general ticket holding passengers have
to take prior permission of TTEs before boarding the
train;

() if so, the steps taken/to be taken by the
Government to ensure the availability of ticket examiners
in trains at each station; and

(g) the corrective measures taken/to be taken by the
Government to save the passengers from the
inconveniences caused by such move of the Railways?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (g) The boarding procedure from
intermediate stations for passengers, who do not possess
any wait listed or reserved ticket, has been slightly
modified with effect from 1st January, 2005 according to
which such passengers will purchase the joumey ticket
for lind/Ist class depending upon the class in which they
desire to travel instead of purchasing the platform ticket
as earlier. There is no change in boarding procedure for
those passengers who possess reserved/wait listed tickets.
These modifications were made in the administrative
interest.
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There has been no perceptible inconvenience to the
passengers as instead of platform ticket, they have to
purchase the joumey ticket for their journey from any of
the current booking counters. There is no change in
boarding procedure as far as asking permission from the
Travelling Ticket Examiner (TTE) is concemed as no
passenger irrespective of the ticket he possesses is
allowed to board a reserved coach without the permission
of the TTE if he does not have the confirned reserved
ticket for that coach.

Regarding improving the availability of the coach
manning ticket examiners, the Railways have taken the
following steps:-

(a) Additional posts of ticket checking staff are being
created.

(b) Vacancies in the ticket checking cadre are being
filled up.

[Translation]

Policy for Conservation of Monuments and
Maintenance of Archives/Museums

*106. SHRI MUNAWAR HASSAN: Will the Minister
of CULTURE be pleased to state:

(a) the policy laid down by the Government for
conservation of monuments and maintenance of the
archives/museums;

(b) whether the Union Government has received
proposals from the various State Govemments for financial
assistance for preservation of manuscripts of historical
and cultural importance in their States;

(c) if so, the details of financial assistance provided
during each of the last three years, State-wise; and

(d) the steps taken by the Government for safety
and preservation of manuscripts of historical and cultural
importance in the country particularly in Delhi and Uttar
Pradesh?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
S. JAIPAL REDDY): (a) Conservation of protected
monuments is the primary responsibility of the
Archaeological Survey of India (ASl). The Ancient
Monuments and Archaeological Sites and Remains Act
1958 lays down these responsibilities.
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Archival records are collected and conserved by the
National Archives of India under the Public Records Act

1993.

In order to protect and conserve manuscripts, a
National Mission for Manuscripts was set up in 2003.

The National Museum Institute, New Dethi and the
National Research Laboratory for Conservation of Cultural
Property (NRLC), Lucknow have been set up with a view
to imparting training in the area of conservation.
Government maintains important museums like National
Museum, indian Museum, Salarjung Museum, Allahabad
Museum etc. where antiquities are collected, exhibited
and conserved.

Besides, the Ministry of Culture extends financial and
technical help to other Museums.

(b) Yes, Sir.
(c) The information is given in the statement enclosed.

(d) The National Archives of India (NAI) extends
financial assistance to State Archives and NGOs for
improving storage facilities, better records management
and computerization.

During the last three years, National Archives of India
has released Rs. 13,95,000/- to five Non-Govemment
Organisations in Delhi and Rs. 18,75,000/- to five
Government Organisations and Rs. 6,60,000/- to eight
Non-Govemment Organisations in Uttar Pradesh.

The National Mission of Manuscripts has designated
27 Manuscripts Resource Centres and 20 Manuscripts
Conservation Centres in the various States. In Uttar
Pradesh, three Regional Manuscript Conservation Centres
are already in existence. The Manuscripts Conservation
Centre in Delhi region has been conducting conservation
and preservation work of both types, curative and
preventive.

Statement

Details of Financial Assistance provided aduring last
three years

S.No. Name of the Financial Assistance
State Provided

1 2 3

2001-2002

1. Goa Rs. 4,00,000/-
2, Gujarat Rs. 2,00,000/-
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1 2 3
3. Jharkhand Rs. 2,26,000/-
4. Kamataka Rs. 5,00,000/-
5. Madhya Pradesh Rs. 11,50,000/-
6. Manipur Rs. 2,28,750/-
7. Mizoram Rs. 1,71,000/-
8. Nagaland Rs. 10,00,000/-
9. Tamil Nadu Rs. 8,00,000/-
10. Waest Bengal Rs. 13,27,500/-
Total Rs. 60,02,250/-
2002-2003
1. Andhra Pradesh Rs. 8,75,000/-
2. Assam Rs. 7,00,000/-
3. Gujarat Rs. 2,50,000/-
4. Haryana Rs. 5,95,000/-
5. Himachal Pradesh Rs. 2,00,000/-
6. Punjab Rs. 7,30,000/-
7. Kamataka Rs. 3,00,000/-
8. Maharashtra Rs. 3,75,000/-
9. Nagaland Rs. 3,00,000/-
10. Orissa Rs. 12,50,000/-
11.  Rajasthan Rs. 2,82,500/-
12. Tamil Nadu Rs. 9,00,000/-
13.  Uttar Pradesh Rs. 16,25,000/-
Total Rs. 83,82,500/-
2003-2004
1.  Andhra Pradesh Rs. 8,00,000/-
2. Arunachal Pradesh Rs. 4,09,000/-
3. Assam Rs. 7,50,000/-
4, Guijarat Rs. 5,35,000/-
5. Haryana Rs. 2,60,000/-
6. Kerala Rs. 9,75,000/-




1 2 3
7. Madhya Pradesh Rs. 6,00,000/-
8. Manipur Rs. 10,090,000/
9. Orissa Rs. 6,30,000/-
10. Rajasthan Rs. 5,00,000/-
11.  Uttaranchal Rs. 6,00,000/-
12. Uttar Pradesh Rs. 2,50,000/-
13. West Bengal Rs. 6,00,000/-
Total Rs. 78,08,000/-
[English]

Resorvation in Private Sector

*107. SHRI ALOK KUMAR MEHTA:
SHRI GANESH PRASAD SINGH:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether the Government has heid any consultation
with Big Business Houses alongwith Cil, ASSOCHEM,
FICC! and PHD Chamber of Commerce and Industry for
extending reservation policy in the Private Sector;

(b) if s0, the response from the Big Business Houses
in this regard;

(c) whether the Government has formulated any
concrete opinion on the basis of views expressed by the
Indian Corporates and Industrial Houses;

(d) if so, the details thereof, and

(e) the time by which the final decision to implement
reservation in the Private Sector is likely to be taken?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (e)
According to the National Common Minimum Programme
(NCMP), the Government has to initiate a National
Dialogue with political parties, industry and other
organizations to see how best the private sector can fulfil
the aspiration of Scheduled Caste and Scheduled Tribe
youth. Accordingly, Associations ot trade and industry have
been addressed. The response of the private sector has
on the whole been positive regarding affirmative action.
Regional consultations with industry associations will be
held soon by the Group of Ministers constituted Tor the

purpose.
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New FM Radio Policy

‘108. SHRI RAVICHANDRAN SIPPIPARAL
SHRIMAT! D. PURANDESWARI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of FM Radio presently broadcasting
in the country by AIR and private companies, State-wise;

(b) whether the Government is considering to
formulate New FM Radio Policy;

(c) if so, the details thereof;
(d) the time by which it is likely to be announced;

(e) whether the Government is also considering
enhancement of FDI limit from 26% to 49% in order to
double the reach of FM radio from 30 to 60 per cent
during the Tenth Five Year Plan; and

(f) it so, the details thereof?

THE MINISTER OF INFORMATION AND
BROADCASTING AND MINISTER OF CULTURE (SHRI
S. JAIPAL REDDY): (a) Presently, 139 AIR and 21 FM
Private radio stations are broadcasting in the country.
The State-wise details are given in the Statement
enclosed.

(b) to (d) A new policy for private FM Radio
broadcasting is under consideration of the Government
and no final decision has yet been taken, for which no
time trame can be indicated.

(o) and (f) New policy framework for private FM radio
broadcasting would include various aspects including FDI.
As per the existing policy, no FDI is permitted in the
companies holding FM radio licenses.

Staternent

S.No. Name of the State/UT No. of FM Radio Station

AIR  Private FM Station

1 2 3 4

1. Andhra Pradesh 1Q 1
2. Assam 5 -
3. Bihar 3 —_
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1 2 3 4
4.  Chhattisgarh 3 -
5. Delhi 2 3
6. Goa 1 -
7. Gujarat 5 1
8. Haryana 2 -
9. Himachal Pradesh 4 -—

10. Jammu & Kashmir 7 -

11.  Jharkhand 5 -

12. Karmataka 13 1

13.  Kerala 6 -

14.  Madhya Pradesh 1 1

15.  Maharashtra 15 5

16. Meghalaya 1 —_
17. Mizoram 1 -
18.  Nagaland 1 -
19. Orissa 5 -

20.  Punjab 3 -

21.  Rajasthan 1 -

22. Tamil Nadu 6 4
23. Tripura 2 -
24, Union Territory 3 -_
25. Uttar Pradesh 7 1
26. Uttaranchal 1 -
27.  West Bengal 6 4

Total 139 21

Purchase of Alrcraft

*109. SHRI RAYAPATI SAMBASIVA RAO:
SHRI BRAJA KISHORE TRIPATHY:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Goverment has decided to purchase
alrcraft for Indian Alrfines and Alr india;

PHALGUNA 19, 1828 (Sats)

o CQuestions 2

() i so, the details in this regard;

(c) whether the Government has aleo worked out a
modality for providing a sovereign guarantes for fiest
acquisition programme;

(d) if so, the details thereof;

(e) the total expenditure involved for purchase of
aircraft for each Airline and how the Govemment proposed
to meet it,

(f) whether tenders have been invited for purchase
of aircraft;

(g) if so, the firms from which tenders have been
received; and

(h) the time by which tender process will be
compileted and order placed for aircraft?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) Indian
Airlines proposal for acquisition of 43 aircraft comprising
19 A-319, 4 A-320 and 20 A-321 manufactured by Airbus
Industries with engines from CFM International was
considersd/approved by the PIB in its meeting heid on
10.11.2004. The net project cost is Re. 10080 crores.
Provision of Rs. 325 crores approved by Govemment
towards equity enhancement has been considered in
indian Airines proposal. Pursuant to the PIB approval,
final negotiations with the lowest bidder have been
initiated. An inter-disciplinary team of IAL is undertaking
the negotiations under the overall supervision of an
Oversight Committee. The matter will be placed for final
approval before the CCEA thereafter.

in November, 2004, Air india Board approved a fleet
acquisition Plan for the period upto 2012/13. This Plan
envisages the acquisition of 18X B737-800 aircraft for its
new aidine subsidiary, Air India Express and 50 Medium
Capacity Long Range Aircraft for Air india. The estimated
project cost for purchase of 68 aircraft will be around Rs.
30,000 crores. A Project Report for the induction of 18
R-737-800 W aircraft for Air India Express has been
submitted to the Government for approval. Air india has
invited offers for the 50 aircraft to be acquired for Air
india. These offers have been received. Air India's Techno
Economic-cum-Negotiating Committee has evaluated the
Technical Bids and submitted its evaluation report to the
Management in February 2005. The Financial Bids are
under evaluation and the results will be submitted to the
Management thereafter.
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As has been done in the past, both the airiines will
raise funds through their intemal resources and also
through commercial borrowing from International/indian
market after obtaining requisite approvals from the
respective Boards/Government. Both the Airines will also
seek Government's support for guarantee or Letter of
Comfort, as the need may be.

(f) and (g) Yes, Sir. Tenders have been invited for
the purchase of 60 aircraft. Air india received the technical
and financial bids from M/s. Airbus Industries and M/s.
Boeing for the aircraft and from Rolls Royce, General
Electric and Pratt & Whitney for the engines.

(h) No firm time frame can be indicated at this stage,
as the established procedures for public investment will
have to be followed before the orders are placed.

Handing over of Services to Private Parties

*110. SHRI SUGRIB SINGH:
SHRI EKNATH MAHADEO GAIKWAD:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government has handed over some
of the services of the Intemational Airports on lease basis
to the private parties;

(b) if so, the details of services handed over to the
private parties;

(c) the terms and conditions on which these services
have been handed over to the private parties;

(d) whether the Government has made any
assessment of the services provided by the private parties;

(e) if 8o, the details thereof;

(f) whether the Government also propose to hand
over such services at domestic airports to private parties;
and

(g) it so, the detalls in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c)
Airports Authority of India (AAl) provides certain services
such as Duty Free Shops, Traveliers Requisite/Book
Shops, Restaurant, Snack Bar & Fast Food Faciiity (both
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inside and outside terminal building), Car rental, Interstate
Coach services, Tea, Coffee, Cold Drink vending machine,
Car parking services, Money exchange counters, STD,
ISD/Payphone facility/Cyber cafe/Photostat, Insurance
counter, Cellular Phone Hire facility, Hotel reservation
counter, Health care etc. through private parties and ATM
facility by banks through competitive tendering amongst
banks. Service providers are selected through a
transparent process of competitive bidding as per terms
and conditions of the Airports Authority of India’s
Commercial Manual.

(d) and (e) AAl ensures that the terms and conditions
on which the services have been contracted are followed
by the parties.

(f) and (g) Service contracts to private parties are
granted at domestic airports also as per the requirements.

[Translation]
Release of Quota of Kerosene Oll

“111. DR. LAXMINARAYAN PANDEY:
SHRI SANTOSH GANGWAR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the quota of kerosene oil required to be released
in the whole country from April 2004 to December 2004
and the quota actually released during the said period;

_(b) the quantum of shortcomings that remained
against the general requirement after the release of quota;

(c) whether the Government has assessed the fact
that large scale price-rise of kerosene has been witnessed
in the market due to the shortcomings in the release of
quota;

(d) if so, the facts thereof;

(e) whether the Union Government propose to modify
the kerosene oil distribution policy keeping in view the
need to keep a check on the prices of kerosene oil to
minimise the difficulties of the general public; and

(f) # so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) Under the present system, the
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Govemment of india makes allocations of PDS Kerosene
to States/UTs, who in tum lift their quotas from public
sector Oil Marketing Companies (OMCs). During the
period April-December 2004, as against the allocation of
67,75,786 Metric Tonnes (MTs), States/UTs uplifted
67,55,075 MTs of PDS Kerosene. In addition to PDS
Kerosene, which is subsidized, the oil companies aiso
sell Kerosene for other uses on commercial terms.

(b) With a view to assessing the genuine demand
and requirement of Kerosene in the country, Govemment
have commissioned a comprehensive study through the
National Council of Applied Economic Research. Further
necessary action will be taken upon receipt of the study
report.

(c) and (d) The selling price of PDS Kerosene has
not been increased after 01.03.2002 despite a sizeable
increase in average international FOB prices of Kerosene
which rose from $24.26/barrel in March 2002 to $53.87/
barrel in February 2005. In addition to the Government
subsidy, OMCs also subsidize this product. During April-
December 2004, OMCs have suffered under-recoveries
of Rs. 7,155 crore on PDS Kerosene. This is projected
to rise to Rs. 9,316 crore for the full year 2004-05. Of
course, as regards free sale kerosene, increases in
international prices do impact on domestic prices.

(e) and (f) There is a proposal under the
consideration of the Govermnment for strengthening the
distribution network for PDS Kerosene with the objective
of reaching subsidized Kerosene to the targeted population
and preventing its diversion to unauthorized uses/
adulteration.

international Standard Facllities at Alrports

*112. SHRI SANJAY DHOTRE:
SHRI ANANTH KUMAR:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Govemment has decided to provide
international standard facilities at some of the airports of
the country,;

(b) if so, the details thereof; and

(c) the amount allocated by the Government for this
purpose?
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b)
The Govemment has aiready accorded its approval for
restructuring and modemisation of the intemational airports
at Delhi and Mumbai through the formation of two
separate Joint Venture Companies (JVCs) for world class
development and expansion. Airports Authority of India
(AAl) and other Public Sector Undertakings (PSUs) of
Government of India will hold 26% equity with the
remaining 74% equity held by the private sector partners.
In addition approval of the Government has also been
accorded for the development of two Greenfield Airports
near Bangalore and Hyderabad by adopting joint venture
route with 74% held by strategic joint venture partners
and balance 26% held by AAI and the respective State
Govemments' Undertakings jointly. Also Airports Authority
of India (AAl) has decided to modemize 25 tentatively
selected non-metro airports to world class standards in
phases with focus on airside and city side development
and enhancement of non-aeronautical revenue. Indian
Financial Consultant (IFC) and Global Technical Advisor
(GTA) have been appointed to conduct techno-economic
feasibility study of 10 identified airports to evolve an
appropriate model based on viability of the project. The
action for appointment of these consuitants for another
15 airport in Phase Il is in hand.

(c) Funds have not been allocated by AAl to
modemize the non-metro airports since the developmental
works will be finalized based on the basis of Techno
Economic Feasibility Reports and availability of intemal
and extemnal resources.

[Enghish]
FDI in Print Media

*113. SHRI RUPCHAND MURMU: Wil the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Govemment is aware of growing
discontentment in the small and medium scale newspapers

industry in the country due to allowing FDI in print media;
and

(b) it so, the safeguards taken/likely to be taken to
protect the interests of the indigenous magazines/

periodicalsjournals in Regional languages?

THE MINISTER OF INFORMATION AND
BROADCASTING AND-MINISTER OF CULTURE (SHRI
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8. JAIPAL REDDY): (a) No such representation has been
received by the Govemment.

(b) Does not arise.
Allocation of Funds for Disabled

*114. SHRI DAYABHAI VALLABHBHAI PATEL:
SHRI ASADUDDIN OWAISI:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether out of total allocation of Rs. 962,63 crores
made towards the welfare of disabled during the 8th plan
Rs. 197.89 remained unspent;

(b) if so, the reasons therefor;

(c) the total allocation made towards the welfare of
disabled during the 10th plan period and amount utilized
during the first two years of the sald plan;

(d) whether the large chunk of the aliocation made
remained unutilized; and

(e) it so, the steps taken or being taken by
Govemmment to ensure that the whole amount aliocated
for this purpose is utilized judiciously?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMAT!I MEIRA KUMAR): (a) and
(b) The utilization of funds is measured as difference in
Revised Estimates and actual expenditure. Thus, the
unspent amount for disability sector for the IX Plan was
Rs. 35.07 crores and not Rs. 197.89 crores as reported.
Major reasons for non-utilisation of funds were:

(a) State Governments took time to formulate projects
and set up mechanism for implementation.

(b) The office of Chiet Commissioner for Persons
with Disabilities (CCD) could be set up only by
the middie of the 9th Plan due to administrative
procedure involved in getting required clearances/
approvals.

(c) to (e) The total Plan outlay for the 10th Plan is
Rs. 1454.10 crores. During the 10th Fiva Year Plan, for
the year 2002-03, expenditure was Rs. 194.05 crores
against the Revised Estimate (RE) of Rs. 192.37 crore.
Thus, there was slight excess expenditure. '

MARCH 10, 2008

o Guestions 48

For the year 2003-2004, the expenditure was Rs.
168.92 crores against an RE of Rs. 186.26 crores. Thus,
thers was a shortfall of Rs. 17.33 crofes. The shortfall
was on account of delays in receipt of utilization
certificates from the NGOs and the recommendation of
State Govemments as well as time taken in completing
procedural formalities under certain schemes.

Production of Crude Oll

*115. SHRI ABDUL RASHID SHAHEEN:
SHRI KINJARAPU YERRANNAIDU:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the annual demand of crude oll in the country
and how much of it is met indigenously;

(b) the quantum of crude oil produced in the country
during each of the last three years;

(c) whether the Government proposes to formulate a
lohg term plan to increase the production of crude oll in
the country;

(d) if so, the efforts being made by the Govemnment
in this regard;

(e) whether the Govemment has proposed a long
term crude oil supply contracts with the oil producing
nations;

(f) if so, whether any preliminary discussions have
been heid with the oil producing nations in this regard;
and

(9) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI
SHANKAR AIYAR): (a) and (b) The annual demand of
crude oll during last three years is as under:

(in million metric tonnes)

Year Demand
2001-02 100.4
2002-03 104.1
2003-04 107.6
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The indigenous crude production (including
condensate) during last three years is as under:

(in million metric tonnes)

Year Production
2001-02 32.022
2002-03 33.077
2003-04 33.368

(c) and (d) Government have taken the foliowing
steps to meet the growing demand for hydrocarbone:

() Improve the recovery factor from existing major
flelds by implementing Enhanced Oil Recovery
(EOR)/Improved Oil Recovery (IOR) schemes;
in particular Oil and Natural Gas Corporation
Limited (ONGC) has taken up 15 fields for this
purpose at an estimated investment of Rs.
10,000 crore, which would also help in
accelerating oil production from these fields.

(i) Increase exploration efforts through the New
Exploration Licer ing Policy (NELP); under the
four rounds ot NELP, Production Sharing
Contracts (PSCs) have been signed for 90
blocks. Bids for 20 exploration blocks have now
been invited under NELP-V.

(i) Speed up exploration efforts by ONGC and OIL
in the blocks allocated to them on nomination
basis.

(iv) Explore in new areas, specially in the deep water
and difficult frontier areas, as aiso explore in
the deeper layers of already producing fieids.

(v) Develop newly discovered fields faster and to
step up the use of new technologies for seismic
surveys, work over, stimulation operations, drilling
of wells etc. in producing areas.

(vi) Acquire acreages abroad. ONGC-Videsh Ltd.
(OVL), Indian Oil Corporation Ltd. (IOCL), Gas
Authority (India) Ltd. (GAIL) and Oil India Ltd.
(OIL) have participating interest in acreages
abroad.

(vil) Make -efforts to import natural gas in the form
of Liquefied Neatural Gas (LNG) as well as
through trans-national pipelines from gas rich
regions such as the Middie-East including iran,
Central Asia and South East Asia.
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(vil) It has been decided to set up strategic crude
oll storage of 5 Million Mstric Tonnes (MMT)
capacity as an emergency response mechanism
against short term oll supply disruptions.

(e) to (g) The question of longer-term supply contracts
was raleed by India at the first Round Table of Asian Oil
Ministers on regional cooperation in the oil & gas economy
held in New Delhi on 6th January, 2006 which was
attended by Ministers/representatives from iran, Japan,
Malaysia, Oman, Qatar, Saudi Arabia, UAE, Kuwalt, China,
Korea besides host India. The inaugural address of the
Chairmen and the Closing Statement by the Chalrman
setting out the draft conclusions of the conference is
enclosed. Public sector oll companies factor in long-term
contracts in their purchase arrangements, as eppropriate,
but it may be noted that long-term contracts only provide
for assurance of supplies; prices are linked to periodic
variations in intemnational markets.

Staternent

The inaugural Adokrsss of Chaimnan of Round Table
Conference

Your Excellency, the co-host of this conclave, the
distinguished Head of Delegation of the Emirate of Kuwalt,

Your Excellencies, Ministers and Heads of Delegation
from the principal Asian suppliers and consumers of
petroleum,

Your Excellencies, Ambassadors to New Deihi of
these countries,

Distinguished representatives of the Governments of
participating countries,

Distinguished representatives of National Oil
Companies and the Asian Oil industry,

Distinguished delegates of the principal intemational
organizations here present, our co-sponsor, the Secretary-
General of the International Energy Forum, the
distinguished representative of the intemational Energy
Agency, and the distinguished Acting Secretary-General
of OPEC-the Organisation of Petroleum Exporting
Countries,

My fellow-Minister, the distinguished Minister of State
for- External Affairs of india, Shri E. Ahamed, Ladies and
Gentiemen, ,Fellow Asians,
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We meet in the shadow of the terrible Tsunami
tragedy that has struck our shared continent of Asia.
Might | request you to please stand and observe a
minute’s silence in memory of the 125,000 or more who
have been snatched so cruelly from our midst? ... Thank
you.

This is a moment that might yet be recorded as
“historic” in the annals of regional cooperation in Asia.
For this is the first gathering together of the principal
Asian ministers charged with responsibility for the most
crucial sector of the economy-petroleum and natural gas.
Whether our meeting today does get recorded as “historic”
does, of course, depend on the outcome of our
deliberations and of our resolves to persist on the path
of such dialogue. | have litle doubt, however, that it will-
for in the very act of journeying to our capital you have
registered your commitment to our shared destiny.
Through almost all of the advancement of human
civilization, it is Asia that has been in the vanguard. For
the last few centuries, we fell to the sway of others.
Now, once again, are we the captains of our ship and
the masters of our fate. | thank you most warmly and
sincerely, on behalf of our Govemment and all our one
billion peopls, for having done us the unforgettable honour
of being present here at the creation. Thank you, indeed.

Excellencies, in the sector of our concern,
hydrocarbons, the dawn of the 21st century heralds an
unprecedented, dare | say revolutionary change in
intemational oil and gas relations. In the last quarter of
the last century, Asian oil producers came into their own
when OPEC secured fair and just remuneration for the
most vital element of growth and prosperity-oil. Now has
come Asia’s tumn to consume that oil-and thus fuel the
resurgence of Asia as the harbinger of the further
advancement of human civilization. The total consumption
of the Asian countries here present almost equal the
total production of the Asian countries here present. No
longer are we labouring so that others might profit. We
have already emerged as the worlid's principal source of
supply; we are emerging as the world's principal
destination for the consumption of that supply. Already,
some two thirds of the fossil fuel that principal producers
around this table extract from the bosom of Mother Nature
is bought by the principal consumers represented at this
very table. That trend will only accelerate as we traverse
the 21st century-the Asian Century. We are gathered here
to rise to that chalienge and to avail of that opportunity.

The Challenge, Your Excellencies, lies in eschewing
the errors of the past. The opportunity, Your Excellencies,
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lies in Fashioning a more fair, more just and more
remunerative oil order for all of us in Asia-in which the
Asian producer is ensured a stable, secure and
sustainable retumn for a most precious but depleting natural
resource, and the Asian consumer is assured a stable,
secure and sustainable regime within which to promote
progress and prosperity for that deprived one-half of
humankind that inhabits our shared continent of Asia.
We commence here a dialogue to meet that challenge
and rise to that opportunity.

How do we do so?

First let me deal with stability. Last year has seen
the worst roller-coaster ride in oil prices for the better
part of generation. OPEC has behaved most responsibly
through this period of turmoil and turbulence. Instead of
pursuing short-term advantage; OPEC, led by its Asian
members, has persistently striven for moderating volatility
and dampening speculation. For this, OPEC and its
membership have eamned the world's gratitude. Moreover,
OPEC's production plans give the world the reassurance
that global oil supply will keep pace with booming giobal
demand, and that over the next twenty years at least
there will be no market disequilibrium to warrant any wild
fluctuation in prices. If, nevertheless, volatility rather than
stability has marked intemational prices in the last twelve
months that is largely because of speculation and
apprehensions-that have been mostly belied-of the fallout
on oil production of exogenous political developments.
The fact is that however uncertain developments in the
world political order have been, the underlying global oil
economy has held a steady course.

For us in Asia to convert that underying stability in
production (and the prognosis for production) into stability
in oil markets, it is essential that we develop a
sophisticated Asian market for petroleum and petroleum
products. That is how the West converted their abundance
of natural resources into abundance of production and
consumption.

Unfortunately, we in Asia continue to behave as if
we were still a residual consumer of Asian oil production
when, in fact, we are the principal consumer.

Your Excellencies, for Asia to be the residual
consumer made some economic sense when there was
large and growing production on both sides of the Atlantic,
on-land in the Americas and off-shore in Europe. It was
in that era that Westem Texas Intermediate (WTI) and
Brent emerged as markers. But as the world wheels into
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the 21st century, WTI output is down by three-quarter
compared to two decades ago and Brent output is down
by two-third compared to just a decade ago-and both are
set decline even further, and to decline quite precipitately
at that. Meanwhile, it is Asia, from Eastem Siberia through
the Caspian, Central Asia and China, to South-East Asia
and to some extent even South Asia, and, if course,
above all, Iran and West Asia, that is booming in both
the output and throughput of oil. Yet, Asia has little in
terms of a global marker. And even less in terms of a
well-prepared oil and oil products market.

With a view to bringing about greater stability in Asian
trade in petroleum and petroleum products, can we think
in term of an Asian market

¢ where long-term contracts become longer,

o where price discovery through the market is
more transparent,

e where such transparency facilitates greater
stabliity in formulate for printing in long-term
contracts,

* where spot purchases occupy a progressively
larger share of market transactions,

e where petroleum exchanges are establishes and
used,

o where derivatives are integrated into market
practice,

e where, in ghort, an Asian marker emerges

which reflects Asian realities and the real role in the

global oll economy of Asian production, Aslan consumption
and Asian trade?

To pose the problem, Your Excellencies, is easier
than to find the answers. But | do submit, Your
Excellencies, that through sustained dialogue among
ourselves, buttressed by dialogue among our experts and
market operators, we might be able to find an Asian
solution to the imperatives of Asian stability.

As for the second theme of our meeting-security-the
answer there too lies in promoting mutual
interdependence. Security has two aspects. One is security
against unexpected disruption of supplies. As a joint
emergency response mechanism, perhaps we should
consider jointly building storages which would enable
consumes to enjoy an uninterrupted flow of supplies and
producers to enjoy an uninterrupted flow of oil revenue
till normalcy is restored.
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The second aspect of security relates to assurance
of market for producers and assurance of supplies for
consumers. This calls for mutual interdependence through
mutual investments in each other's countries by producer
and consumer nations of the Asian oil community.
Hitherto, we have looked West for much of the investment
in Asian petroleum exploration and production, Asian
petroleum refining, and Asian petroleum marketing-and in
saying so | include gas as well. Now, increasingly, Asia
itself is merging as a significant source of investment in
Asia. Japan is, of course, a long-established Asian
investor in other Asian countries. China in the last decade,
as also Malaysia, have become key players in E&P in
Asia and, indeed, the worid over. So has Indla. We are
already in E&P,-refining and marketing projects in more
than ten countries and much of our overseas investment
is in Asia. Reciprocally, in refining, we in India have
been the beneficiary of investments by Iran in the Chennai
Petroleum Corporation and of Qatar in LNG. These are
but illustrative examples. A future beckons in which Asian
countries can become major participants in the massive
investments which need to be made in the Asian countries
represented at this table, running to an estimated 1580
billion dollars over the next 25 years in upstream,
midstream and downstream oil and gas development in
all our countries put together. Investment on this
humungous scale, to the extent possible mutual and
reciprocal intra-Asia investment, would hugely enhance
security of production and consumption for all of us around
this table, for all our fellow-Asians and, indeed, for all of
humankind the world over. The oll and gas sector in
India weicomes the world with open arms, and reserves
a particular weicome for Asian investors. Equaily, we stand
ready to do our share for the promotion of the giobal oil
economy in general and the Asian oll economy in
particular. We believe we should continue and intensity
this dialogue in the interests of facilitating mutual
investments to ensure mutual security.

The third great theme of our meeting today is sustain-
ability. It has taken millions of years indeed, hundreds of
millions of years for Nature to create and store what we
have substantially exhausted in a mere one hundred years
or so. What remains we can use only ¥ used with great
care. That calls for conservation, on the one hand, and
technology, on the other. Japan has shown the way to
both conservation and the technology for conservation,
as perhaps no other country in the world has. india has
had no alternative but to conserve and innovate, although
we still have a long, long way to go. China has taken
significant initiatives. So has the Republic of Korea. Asian
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oil exporting countries have demonstrated a cornmendable
awareness of the importance of sustainability. The time
now is for us to pool together our experience, forge them
into a shared, common experience, and build on that
experience in concert. Sustainability in Asia calls for
sustained dialogue among Asians. We stand ready and
willing to place our Petroleum Conservation Research
Association, the Indian Institute of Petroleum, the
University of Petroleum Studies, The Energy and Research
Institute of India (TERI), our Center for High Technology,
our Oil Industry Safety Directorate, Indian Oi’s R&D
Centre, and all our other scientific and technological
research and development Institutions at the service of
all Asia. It is said that one in every three Information
Technologists in the world is an Iindian. Our achisvement
in petroleum technology is perhaps less spectacular. But
we would be more than happy to share what we know
with our fellow-Asians and even more to leam from others,
above all to learn from our fellow-Asians.

As we embark on this historic initiative which will, |
hope, bring us together frequently, even up to once or
preferably twice a year, perhaps alternately in a net olil
exporting and a net oil importing country of Asia, and
perhaps progressively expanding our ambit while keeping
our core intact, | welcome all of you once again to our
national capital and wish you all a pleasant and fruitful
stay in our midst.

Your Excellencies, | thank you, one and all.

Chalrman's Statement on the conclusion of the first
Round Table of Asian Ministers on Regional
Cooperation in the Ol and Gas economy,
New Deslhi on 6th January, 2005.

A. GENERAL

1. The Asian oil economy is integral to, and
inseparable from, the global oil economy.

2. With Asian destinations emerging as the principal
consumers for Asian production, and the share
of Asia in global production and consumption
likely to progressively increase, cooperation
between Asian producers and Asian consumers
is crucial to ensuring.

Stability,

Security and

Sustainability

through .

mutual interdependence

in the Asian oil and gas economy.
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3. The fundamentals of such cooperation must
include moderation, dialogue, mutual
understanding and respect, security of
international supplies, demand-supply,
equilibrium, and strategic partnerships based on
a reciprocity of interests.

4. To this end, an Asian dialogue is both weicome
and indispensable aimed at evolving -and
elaborating an Asian consensus.

5. It is, therefore, agreed that the instrumentality
of Round Tables of Asian Ministers on Regional
Cooperation in the Oil and Gas Economy,
initiated here in New Delhi, must be maintained.
The following countries have kindly agreed to
host/co-host subsequent Round Tables:

Saudi Arabia, Co-
Host: Japan

Second Round Table

Third Round Table Japan, Co-Host :

Qatar

Fourth Round Table Kuwalit, Co-host :

Republic of Korea

The Round Tables may follow the pattem of
alternating between net importing and net
exporting countries.

6. For the preparation of Ministerial Round Tables,
the Secretariat of the Intemnational Energy Forum
might convene experts, operators and officials
to prepare position papers and agenda
documents.

7. To reinforce Ministerial-level discussions at the
Round Tables, a parallel effort may be initiated
to bring together Asian business operators
belonging to the countries represented at the
Round Table.

B. STABILITY AND SECURITY

1. There is scope for improving Asian markets for
petroleum and petroleum products. The issue
requires careful study and detailed consideration,
primarily among experts and operators with a
view to indietifying broad policy parameters that
might require further consideration.

2. Prices should be sustained at levels which
encourage Asian consumers to increase their
purchases of Asian produce; at the same time,
prices should be such as to encourage Asian
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producers to promote investment in oil and gas
for Asian consumer destinations as an economic

priority.

3. Crisscross investments all along the entire oil
and gas products chain through reciprocal
investment interlocking of producers and
consumers will guarantee security of both supply
and demand, thus contributing to stabliiity of
prices and thereby security of both supply and
demand. Thus stability of prices would encourage
domestic and cross-country investment in all
streams of the petroleum sector and other

energy-related projects.

4. Caution must be exercised in promoting balanced
investment so that over-investment does net lead
to excess capacity nor under-investment to
shortage of supplies.

5. Strategic storage and stockpiling contribute to
security, and in this regard the valuable
experience of Japan might hold significant
lessons for other major consumers. However,
there must be no abuse for illegitimate
commercial purposes of such strategic storage
and stockpiles.

6. The exchange of information and knowledge is
the key to increasing confidence on the part of
both buyers and sellers.

7. The Sustainable and Flexible Energy system
(“SAFE”) proposed by Japan constitutes a useful
framework for further consideration of issues of

energy security.

8. The Iranian proposal for an Asian Bank for
Energy Development merits deeper consideration.

C. SUSTAINABILITY

1. Endorsing the importance of energy conservation
of the protection of environment and issues of
climate change, the need for technological
cooperation in the pursuit of cleaner and more
environmentally-sound fossil fuel technologies
was emphasized.

2. To this end, cooperation among Asian research
and development centers and the promotion of
conservation awareness among the general
public were recognized a key instrumentalities.
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Refining Capacity

*116. SHRI G. KARUNAKARA REDDY: Will the
Minister of PETROLEUM AND NATURAL GAS be pieased
to state:

(a) the present petroleum refining capacity in the
public sector;

(b) how much petroleum refining capacity has been
increased during 2003-04;

(c) whether the Union Government is conaidering to
further increase its petroleum refining capacity;

(d) it so, the details of the plan in this regard; and
(e) the total expenditure likely to be incurred thereon?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYAT! RAJ (SHRI MANI
SHANKAR AIYAR): (a) The present petroleum refining
capacity in the public sector is 94.37 million metric tonnes
per annum (MMTPA).

(b) During 2003-04, the petroleum refining capacity
in the public sector increased by 3 MMTPA.

(c) and (d) Expansion plans of refining capacities of
existing refineries are as under:-

I0C, Panipat from 6 MMTPA to 12 MMTPA
BPC, Mumbai from 6.9 MMTPA to 12 MMTPA
HPC, Mumbai from 6.5 MMTPA to 7.9 MMTPA
HPC, Visakh from 7.5 MMTPA to 8.33 MMTPA

Besides, three new refineries have been pianned to
Paradeep (9 MMTPA) to IOC, at Bhatinda (9 MMTPA)
by HPC and at Bina (6 MMTPA) by BPC.

(e) The approved expenditure for the above projects
is as under:

(Rs. in crores)

IOC, Panipat = Rs. 4185/-
BPC, Mumbai = Rs. 1831/-
HPC, Mumbai = Rs. 1152/-
HPC, Visakh = Rs. 1635/-
I0C, Paradeep = Rs. 8312/~
BPC, Bina = Rs. 6354/-
HPC, Bhatinda = Rs. 9806/-
Total Rs. 33,256/-
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Functioning of Panchaystl Raj Institutions

*117. SHRI P.C. THOMAS:
DR. CHINTA MOHAN:

Will the Minister of PANCHAYATI RAJ be pleased to
state:

(a) whether any national level survey has been
conducted by the Government about functioning of
Panchayati Raj Institutions in the country;

(b) if so, the details thereof;

(c) the names of those States where Panchayati Raj
institutions are functioning effectively;

(d) the names of those States where Panchayatl Raj
Institutions have not been constituted as yet alongwith
‘the reasons therefor; and

(e) the steps taken by the Govemment in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS AND MINISTER OF PANCHAYATI RAJ (SHR! MANI
SHANKAR AIYAR): (a) and (b) No nationa! level survey
has been conducted by the Government about functioning
of Panchayati Raj Institutions in the country. However,
the information available with the Ministry of Panchayati
Raj indicates that the Panchayati Raj System is being
implemented in all the States/Union Territories to which
Part IX of the Constitution apply except for Jharkhand
and Pondicherry where elections are still to be held and
NCT of Delhi where the Panchayati Raj Act had been
suspended several years back. However, implementation
is uneven. Therefore, the Ministry of Panchayatl Raj
convened seven Round Table Conferences with the State
Minigters in charge of Panchayati Raj and evolved by
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consensus a set of around 150 points for action which
have been put together in a compendium that was
adopted unanimously at the conclusion of the last Round
Table in Jaipur.

(c) As may be seen from the enclosed Statement
showing the status of devolution of funds, functions and
functionaries given that PR Institutions are functioning fairty
effectively in some States and are bacoming progressively
effective in others.

(d) and (e) Panchayati Raj Institutions have not been
constituted as yet in Jharkhand and Pondicherry. Elections
have not been held in Jharkhand on account of some
controversy on the issue of non-tribal population in
Schedule V Areas. The Government of Jharkhand has
informed the Government of India that the State
Govemment has since amended the Jharkhand Panchayati
Raj Act, 2001 in November, 2003 and elections will be
held in the near future. The High Court of Jharkhand
has asked the State Government to hold the elections.
The Union Territory of Pondicherry has informed that the
elections of Pondicherry could not be heid as there were
court cases pertaining to reservation for backward classes.
The matter has now been settied and the necessary steps
for the conduct of the elections were being made.
However, Pondicherry and Karaikal Regions were
unfortunately struck by the devastating Tsunami on 26th
December, 2004, putting the people into hardship and
requiring the entire Administrative Machinery to be geared
to attend to relief and rehablilitation works. The
Govemment of Pondicherry expects that the situation will
come back to normalcy in about three months, by which
time it might be possible for them to hold the elections
sometime in May, 2005. The NCT of Delhi had suspended
the Panchayati Raj Act several years back and It is now
actively considering the reviving of Panchayats in Delhi.

Staterment

Status of Devolution of Funds, Functions and Functionaries to Panchaysti Raj Institutions

(As on 1.4.2004)

Sl.No. States/UTs No. of Departments/subjects Transferred
to Panchaqu with
Funds Functions Functionaries
1 2 3 4 5 8
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